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h The Central Administrative Tribunal
Cnlcutta Bench

MA 132 of 2007%- '

*

(UA 1059 of 4995) ~ - S

Present § tbn'bls Mr. Os ﬂ:i‘kayasﬂ'ia, Judicial P'Iamba_:"

Hon'ble Mz« VK. Majotrs, Administrative Membar

Eastern Railuay
- US -
RamSéroo-p Pandit

For the ﬁpplicént Fire P K. Rrora, Counsel

5T

Fs

for tha Respondentss ®Mre. 8. Chatterjee, Counsel

Heard on 3 02~08~2001 . Date of Order : 02-08-2001
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td. Gounsel Mr. Arora on behalf of the official respondents

on
submits that he filed this application/42-2=2001 sesking extension

of time for implamantatian of the order ot‘ the Tribunal dated
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30-10-2000 passed in O.As 1059 of 1995 praying For thres @enthb'
timg to implamant the judgsmant. In ths meantime thay also filed
an application before the High Court of Calcutta chal_lenging th’
validity of the impugned order of the T.ribunald ated I30-1U-2DBB.
But Ld.Counsel Mr. Chattar;\iee submits- that he did not!.l get any infor-

mation regarding Filing of tha application before the High Court.

'l"braover, no. step has been taken by the respondents.

2. We find that three muonths' time has alraady baen consumed
by the respondants for the purpose of im'plsmentation‘o'f‘ the judgee
menf as sought for in this applications Since the métter is pende
ing before the Hon'ble High Court of Calcutta, therafznra, ve find

that the &pplication has becoma infructuous. Aucordingly. applico-

tion i dismissad. /
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